


Authority, U.P. (SEIAA). 
ANNEXURE-3 Copy of order dated 13- 
04-2022 passed by Hon'ble High Court of 
Judicature at Allahabad, Lucknow Bench 

in Writ Petition (C )bearing No. 2139 of 3 
2022 Mahagun Real Estate Pvt Ltd Vs 
State of U.P. Department 
Environment, Forest and Climate Change 
through Principal Secretary and Others. 
ANNEXURE-4- Copy of Memorandum 
of Settlement dated 07th June 2022 

4. 

of 

5. 

executedbetween Mahagunpuram 11L 
Apartment Owners Association through 

its president Mr. Yashpal Yadav and 
Mahagun Real Estate Pvt Ltd through its 
Director Mr. Amit Jain 

ResoloA 
Vakalatnama 

(Mahagun Real Estate Pvt Ltd) 

Through 

Sulhaoth Johi
Advocate 

27/76, Street No. 8 
Vishwas Nagar Shahdara Delhi-32 

Chamber- 337, Lawyers Chambers -I 
Delhi High Court, New Delhi 

+919818509714, +91-11-22306536 

Dt.June, 2022 























































































Mahagun Real Estate Put. 2ia. 
MAHAGUN ENGINEERS CONTRACTORS& BUILDERS A NAME THAT DERFOs 

Regd COmce C-227. Vivek Vihar, Phase 1. Delhi 110095 

CIN UAS20o0L2008PTC174063 

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED IN THE MEETING OF BOARD OF DIRECTORS OF 
MAHAGUN REAL ESTATE PRIVATE LIMITED HELD ON TUESDAY 12h DAY OF APRIL 2022 AT 11:00 A.M. AT ITS 
REGISTERED OFFICE AT C-227, VIVEK VIHAR, PHASE-1, DELHL-110095

"RESOLVED THAT Mr Amit Jain and Mrs. Shruti Jain, Director of the compary be and are hereby severaly 
authorzed to make, prepare, sign, execute, submit any deeds or documents ard to do all acts and deeds for and 
on behalf of the company 

Certified as True 
For Mahagun Real Estate Private Lin 

Amit Jain 

Director 
DIN: 00916016 



VAKALATNAMA 
BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW 

DELHI 
ORIGINAL APPLICATION NO. 139 of 2019 

(Earlier O.A. No. 06/2018) 
IN THE MATTER OF: 

Mahagunpuram Apartment Owners Association Applicant 

Versus 

Ghaziabad Development Authority & Ors. ... Respondents 

KNOW ALL to whom these present shall come that 1/We, M/s Mahagun Real 

Estate Pvt Ltd the above named do hereby nominate and appoint Mr. Sidharth Joshi. 

Advocate hereinafter called the advocate/s) to be my/our advocate in the above -

noted case authorize him, to act and appear for me/us in the above 

Petition/Appeal/Suit/Reference and on my/our behalf to conduct and prosecute (or 

defend) the same and all proceedings that may be taken in respect of any application 

connected with the same or any decree or order passed therein, including 

proceedings in taxation and application for Review, to file and obtain return of 

documents, and to deposit and receive money on my/our behalf in the said 

Petition/Appeal/Reference Suit and in application for Review, and to represent 

me/us and to take all necessary steps on my/our behalf in the above matter. I/We 

agree to ratify all acts done by the aforesaid Advocate in pursuance of this 

authority. 
y 

of. nly.. 
Dated this the.. YA day 

...2022 ... 

For MAAGUNRHOADATE PVT LTD. 
Accepted:

Muherh fhe) M/s Mahagun Reál Dstate Pvt Ltd 

Advocate 
Authorised Signatory 

(Client) 
27/76, Stureet No. 8 
Vishwas Nagar Shahdara Delhi-32 

Chamber- 337, Lawyers Chambers- 
Delhi High Court, New Delhi 

+919818509714, +91-11-22306536
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